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Fixation of rateable -value of House In 
Ashok Natar, New Delhi 

7505. SRR! BHEEKHABHAI Will 
the Minister of HOME AFF AtRS be 
pleased to state: 

(a) whether basl\S of fixation of 
House Tax dlffers from year to year 
and depends on the cost of construction 
of the year in which it was bUIlt; 

(b) the rateable value of houses in 
Block 30 to 69, Ashok Nagar, New 
Delhi alongwith thelr ~r  area lind 
hasis for re-opening of old cases; anrl 

(c) whether the Municipal Corpora-
tion, DelhI is also proposmg to give 
-exemption to those house owners wnose 
rateable value 1S less than Rs. 1200· as 
has --been oonE:' by the New DelhI Munl-
dpal Committee? 

THE MINISTER OF STATE IN 'l'HE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) The Munici.Pal CorporatIon. of Delhi 
has intimated 'th-at the standard rent 
of a property' is computed on tHe 
amnunt of reasonable cost at construc-
tion and the market price of the land 
comprised in the premises on the dale 
-of the commencement of construction 
.as provided under Section 6(2)(b) of 
the Delhi Rent ()onlrol Act, 1951. The 
..House. a~ is c)ljlrged 01\ the gra.duated 

sca:e ot rate ot tax as decided by thlt 
Cotpol'a11cm' on year to year basis. ' 

t " 

(b) The Municipal Corpor;ttion of 
DelHi bas intimated that there are 
about. 700 properties in Block No. 30 
to '69, ~h  Nagar, New Delbi aDd 
there are variations in rateable 'Value 
as also the carpet area 01 these pto-
pertles. General objectlons to the as-
sessment under Section 124 of the Delhi 
Municipal CO%'poration Act, 1957 are 
invited every year in the month 01 
November and December. The objec-
bons received in response to public 
notices are considered by the Corpora-
tion and rateable values rev1sed wher-
E'ver necessary. 

(c) No, Sir. The Corporation has 
reported that under Section 114(2) of 
the D:M.e. Act, 1957 lands and build-
ings·of which the rateable value does 
not exceed Rs. 100 are, however, ex-
empted from the payment of General 
Tax.} 
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, 
Setting up of MiDi Cement Plaata 

~ SHRI A. K. ROY: Will ttl •. 
Minister of INDUSTRY be pleased to 
state: 

(a) whether he is aware of milll 
cement plants running profitably in the 
countries like China as a small scale 
industry using intermediate technoiolY; . 

• 
(b) whether such plants are also ID 

operation in Ind\a or any llroaramme 
is there in the Sixth Five Year PlaD 
to start this in a big way; 

(c) whether ~ rnm nt are aware 
of a new process developed in tbe 
Indian Institute of Tec1lno1o'YI ~ ar
pur, west ~n a  to ma ~ cemeftt from 
paddy husk to boost up rural economy. 
and 

(d) whether this has started com-
mercial production in the countq, 
apeCialb" as mini. ~ eeI'Ilent plarlt 1flUl 
facts in details? 




